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from tha:date of communication of this order.
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‘Dated: S5tH November, 1992,
Dictated in Open Court.
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1, The A551stant Superlntendent of - Post CEflce.
Nellore Divzsion, Nellore.‘ .

Nellore ‘Division,. Nellore.' , \ - l

3. One copy to Mr,D. Suresh Kumar, AdvocateF 7.
A.P. H. o? Baghlingahpally, Hyddrabad.

4, One copy to Mr.N,v, Pamana, Addl CGSC.CAT Hyd
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‘the Respondents are directed .to dispose of the representation
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